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REPORT OF THE SELECT COMMITTEE ON ‘NEW DELHI
MUNICIPAL COUNCIL (AMENDMENT) BILL, 2004

The New Delhi Municipal Council (Amendment) Bill, 2004,
(Bill No. 12 of 2004)’ for enhancing the rates of penalties for various civic
offences was introduced in the House on the 3™ August 2004 and taken up
for consideration on4™ August 2004. The Assembly Secretariat received
some amendments from a member but at the time of its consideration most
of the members demanded that it be referred to the Select Committee of the
House for detailed deliberations.
On the day of the consideration of the Bill, on a Motion of Dr.
AK Waﬁa, the Minister in-charge of the Bill, ‘The New Delhi Municipal
Council (Amendment) Bill, 2004 was referred to the Select Committee.
The Select Committee was constituted by the Hon'ble Speaker on 13th
August, 2004.
The Committee held its meetings on- 24th September, 4th October,
2004, 10th Feburary and 15th February, 2008. the minutes of which are

enclosed .




In its meeting held on 15th Febrary, 2008 the Committee scrutinized
the Karnataka Municipal Corporation Act, 1976, Kolkata Municipal
Corporation Act, 1980 and Mumbai Municipal Corporation, 1988 and
observed that the rates of penalties are somewhat similar as contained in
the New Delhi Municipal Council Act, 1994. The Committee took a
unanimous decision  that the ‘The New Delhi Municipal Council
(Amendment) Bill, 2004 which proposed 100 to 200 per cent increase in the
rates of penalties, be not accepted by the Committee., (MINUTES ENeLDS ED).

The Committee therefore recommends that ‘The New Delhj

Municipal Council (Amendment) Bill, 2004" be withdrawn.
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